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Coal .supply due to MSEB 

,. 1252. SHRI GOVINDRAO RAMRAO 
ADIK: Will the Minister of COAL be leased 
to state : 

(a) what is the total amount of arrears of 
coal supply due on Maharashtra State 
electricity Board; and 

 (b) what is. being done  to recover the arrears 
? 

THE MINISTER OF STATE OF THE MINISTRY 
OF   COAL   (SHRI   AJIT 
KUMAR PANJA): (a) and (b) Total out-
standing dues to Coal India Ltd. (CIL) from 
Maharashtra State Electricity Board (MSEB) 
for coal supplied, as on 20th November, 1993 
were Rs. 385.52 crores (provisional), out of 
which Rs. 146.18 crores were disputed. The 
disputed amounts mainly relates to enroute 
shortages and quality problems. 

Following steps- are being taken by CIL/ 
Government to recover these dues. 

(i) Government of India have already 
decided to adjust all undisputed coal 
sales outstanding as on 31-5-1990 
against the Central Assistance to State 
Plan payable to the  concerned State 
Governments. 

(ii) Ministry of Coal has advised CIL to 
start supplying coal to power houses 
only against the advance payments. 

(iii) Ministry of Coal has requested 
Chairman, MSEB to clear outstanding 
duts of CIL. 

Coal companies are also holding dis-
cussions with Maharashtra State Electricity 
Board to narrow down the disputes over 
outstanding dues. 

Theft of Coal at Nagpur under W. C. L. 
jurisdiction 

1253. SHRI V. HANUMANTHA RAO : 
DR. SHRIKANT RAMACHAN-
DRA  JICHKAR: 

Will the Minister of COAL be pleased to 
state : 

(a) whether Government are aware about 
the large scale theft of coal in the jurisdiction 
of the Western Coal fields Ltd. 

(b) if so, what is the total amount of such 
theft; and 

(c) how much is recovered out of these 
and  the  number of    culprits who    were 

 


